
WP(C) No. 251 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
12.02.2015 
 
  Heard Ms. R. Paul, learned counsel for the petitioner, who 

sought further 2(two) weeks’ time to file the rejoinder affidavit. 

  Prayer is allowed as a last chance. 

  Accordingly, list this matter after 2(two) weeks. 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

  

 



CRL.A. No. 7 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
12.02.2015 
 
  Heard Mr. S.P. Mahanta, learned Sr. counsel appearing for and 

on behalf of the applicant. 

  Also heard Mr. R. Gurung, learned GA appearing for the State. 

  Lower Court case record received. 

  Prepare the paper book at the cost of the applicant. 

  List this matter after 2(two) weeks when paper book is ready. 

 

 

                                                                                                              

                                                                                                              JUDGE    

 

 

D. Nary   

  

   

 



CRL.PETN. No. 34 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
12.02.2015 
 
  Heard Ms. P. Roy, learned counsel for the petitioners, Mr. R. 

Gurung, learned counsel for the private respondents as well as Mrs. S. 

Bhattacharjee, learned GA for the State. 

  Mr. R. Gurung, learned counsel for the private respondents as 

well as Mrs. S. Bhattacharjee, learned GA for the State submits that, G.R. 

Case No. 35 (S) of 2013 has been wrongly sent before this court. 

  The Registry is directed to return the case record to the learned 

CJM, Shillong and the learned CJM, Shillong is directed to send the 

correct record within a week. 

  List this matter after a week. 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

  

   

 
  

 
 

 



CRL.PETN. No. 35 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
12.02.2015 
 
  Heard Mr. R. Gurung, learned counsel for the petitioner, Ms. P. 

Roy, learned counsel for the private respondents as well as Mrs. S. 

Bhattacharjee, learned GA for the State. 

  It appears that Ms. P. Roy, learned counsel for the private 

respondents is not ready with the case and has no idea about the brief. 

She is directed to prepare her case properly or to take the assistance of 

some senior counsel.  

  Accordingly, list this matter after a week.  

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

  

 


